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tor circulation to serving per-
sonnel due for release through 
Anny Fonnations and also 
to those already released from 
military service. 

(iii) The eligible ex-service-
men can then apply for such 
posts in response to the ad-
vertisements. 

(iv) The Director General of Re-
settlement will also meet 
specific requirements, if any, 
communicated to him by the 
Central/State Govern-
ments/individual departments, 
fOIl" filling any reserved 
vacancies. K 

(v) The employing departments 
will submit a quarterly pr0.-
gress report to the MinistrY 
of Home Mairs shOWing 
details of requisitions made on 
the Employment Exchanges, 
and appointments of ex-ser-
vicemen with details of posts 
etc. 

Ware Board fOr ClvWan Defence 
Employees 

-2U. Shrt S. M. Banerjee: 
Shri S. C. Samanta.: 
Shri Madhu Limaye: 
Shrl Indrajit Gupta: 
Shrl J. M. Biswas: 

Will the Minister of Defence be 
-pleased to state: 

(a) whether it is a fact that All 
India Defence Employees Federation 
has demanded appointment of a Wage 
Board Or a Wage Committee for the 
Civilian Defence Employees in the 
i:ountry; and 

(b) if so, the reaction of Govern-
ment thereto? 

The MInIster of Defence (Shrl 
Swann SlDgh): (a) Yes, Sir. 

(b) Government have not found it 
"POSsible to accept 1!hl.s demand. 

-225. Shrt Randhlr SiDp: Wili the 
Minister of Defence be pleased to 
state: 

(a) whether the military personnel 
disabled during the last Indo-Pak. con_ 
flict are not entitled to the same 
chances and opportunities of promo-
tion as category 'A' personnel; 

(b) if so, the reasons therdor; and 

(c) the steps taken by Government 
to remove this discrimination? 

The Minister of Defence (Shri 
Swaran Singh): (a) to (c). There 
are no separate promotion rules for 
military personnel disabled during 
the last IndO-Pak conflict. In the 
IIOrmal promotion rules 'for the Army, 
no distinction is made between per-
sonnel in medical category 'A' and 
those in lower medical categories 
(provided the person concerned is not 
in medical categoy 'E', i.e. pennanen-
tly unfit for any fonn of military 
service), except in the cases of pro-
motion of officers to selection grades, 
i.e. Lieutenant-Colonels and above in 
the Army and Colonels and above in 
the Army Medical Corps, where gen-
erally promotions are restricted to offi-
cers who are in medical category 'A'. 
Even in these cases, promotions of 
individual officers in lower medical 
categories are pennissible provided:-

(a) such promotion is in the pub-
lic interest; 

(0) the officer is, in the opinion 
of a medical board, capable 
of performing the nonnal ac-
tive service duties 0'1 the rank 
to which he is being promot-
ed; and 

(c) any defect, disability or dise-
ase from which the oftIcer ~ 
suffering is not likely to be 
aggravated by service condi-
tions. 

The reasons for the stricter rules 
for the prOllIlotion of officers to selec-
tion grades is that the number of such 
promotion posts are relatively ffIW 




